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HIMACHAL  PRADESH  THIRTEENTH  VIDHAN  SABHA 

 

BULLETIN—PART-II 

 

(General Information relating to Parliamentary  

and Other Matters) 

 

15
th
 November, 2018 /24

th
 Karthik, 1940 (Saka) 

No.  93 

 

ATTENDANCE IN THE HOUSE 

 

 Article 190 (4) of the Constitution provides that if for a period of sixty 

days a member  of the Legislature of a State is without permission of the House 

remains absent from all meetings  thereof, the House may declare  his seat 

vacant. In view of the specific provision that has been made in the Constitution, 

it is necessary to maintain an accurate register of attendance of Members. 

 

 Attention is invited to rule 288 and 289 of the "Rules of Procedure and 

Conduct of Business of Himachal Pradesh Legislative Assembly, 1973," under 

which the Hon'ble Members have to mark their attendance in the register before 

the meeting of the House is adjourned for the day. The attendance register is 

kept daily one hour before the commencement of sitting in the ruling and 

opposition lobbies of the House. 

 

 Members are requested to sign the attendance register when they attend a 

meeting of the House before it is adjourned for the day. It would not be possible 

to mark presence on the next day. Besides this, member may mark his presence 

by login the touch screen installed on his table in the House. 

 

. 
 

Yash Paul Sharma, 

Secretary, 
H.P. Vidhan Sabha. 

 


